In The Central Administrative Tribunal
Calcutte Bench

CPC 11C of 1998
(0A S98 of 19%6)

Fresent : Hon'ble Mr. D, Purkayesthe, Judicizl Nember

Hon'ble Kr., G.S. Maingi, Administretive Member

Jogee Paiker
~VS-
MR, Murmu (S.E.Rly).

e

 For the Appliéant' Mr. A éhakraborty, Advocate
For theg?eSpondents: Ms. S. Banerjee, A&vocate

Heard on : 17-2-200C Date of Order : 17-2-2000

LI ORDER

~ . D. PURKAYASTHA, IV

Id. Advocate Ms. Bgnerjee ¢n behalf of the'ailqged”
contempner submits thet relief has been grante¢ to the appli-
cant in terms of the judgement dated 1.6.68. So, applicatidhk

should be'diSposed of ,

2. "16.‘Advocate Mr. Chakraborty on behalf of the applicant
submits ;hat‘he has no instruction from Bis‘clienﬁ. So he cannot

dispute the statement made'by 1d. Advocate Ns. Banerjee.

3. Since reSpondehts have cemplied with the direction. of

the Tribunal, therefore, application is d isposed of.
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